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eraft, this wil] send panic waves and
the passengers will not want to fly
by this Airlines. We want the Minis-
ter to clarify this. ]

MR. CHAIRMAN: As I said, you
give proder notice.

THE MINISTER OF COMMUNI-
CATIONS (SHRI C, M. STEPHEN):
He is unnecessarily creating panic,

SHRI GEORGE FERNANDES: You
are taking two months to deliver my
letlers, I am giving a motion of pri-
vilege against you. You are not deli-
vering my letters,

15.26 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): With your permission, Sir,
I rise to announce that Government
Business ipn this House during the
week commencing 8th March, 1982
will consist of: —

1. Consideration of any item of
Governmen; Business carried over
from today’s Order Paper.

2. Submission to the vote of the
House of thes Demands for Grants
on Account (General) for 1982-83.

3. Discu-sion and voting on the
Supplementary Demands for Grants
(General) for 1981-82,

SHRI CEORGE FERNANDES
(Muzaffarpur): What aboult tex-
tila workers strike in Bombay?

SHRI SUDHIR GIRI . (Contai):
Sir, T would like to place in the
House today the following issues for
taking them. up in the next week’s
business,

(1) A serioug situation has arisen
in West Bengal because of the fail-
ure of paddy crops this year due
to cyclone, flood, draught and
Thurgo virug attack, The rural peo-
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ple are not getting wheat and rice
through the M. R. ships because of
the failure of the F.C.I. to release
the same in time. Thig matter should
be discussed in the House.

(2) The cotton and jute growers
in the country are in tremendous
misery due to non-receipt of remu-
nerative prices, The middlemen and
the industrialists are enjoying the
fruits of the poor peasants. 1T,
therefore, demand that thece issues
should be discussed in the House
next week,

MR, CHAIRMAN: Ordinarily, the
non-official business should be taken
up exactly at 3.30 P.M. But there are
9 more members who want to make
their submissions. So, if the House
agrees, let the members make their
submissionsg and then we will take up.
the non-official business.

SOME HON. MEMBERS: Yes.

SHRI GEORGE FERNANDES:
To that extent, the time for the
Private Members’ business may be
extended.

MR, CHAIRMAN: The time will be
extended. In the time allotted for the
Private Members’ business, there will
not be any curtailment,

PROF, MADHU DANDAVATE
(Rajapur): The Government is a
great supporter of private gector,

DR. SUBRAMANIAM SWAMY
(Bombay  North East): Sir, under
next week’s Government business, I
would like to say the following.

The commuters of Bombay who
travel by the :suburban rail services
are suffering very much because of
extreme neglected by the Railway
Minister. Over 30 per cent of the rail
coaches are of 1951 vintage and there
is frequent cancellation. The Gov-
ernment has failed to say anything
on this score in the Railway Budget
I demand a special discussion on the
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subject so that I may present to this
House for the Government's conside-
ration a modern_xgatxon plan for the
Suburban gervices.

Coming to the second point, on
this the Minister can react imme-
diately, Thig is about the sufferings
of about 50,000 slum dwellers. He is
not listening to me, Look at the
Minister’s callous attitude he is tak-
ing on slum dwellers,

(Interruptions)

58,000 slum tenement dwellers on
Central Government lang in Bom-
bay are suffering from lack of ameni-
ties because of failure of Government
to make a policy for them £  They
are poor people, I know. But, you do
not care for them. I demand that the
Government come forward with a
policy for slum improvement, if you
care for them.

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, the hailstorm
has badly destroyed rabi crop and it
has done a tremendous harm to the
farmerg in agricultura] production,
This disaster would affect our nation-
al economy and would create innum-
erable problems for the poor people
including the small and the marginal
farmers. Some people are already on
the verge of starvation. This is a
matter of grave concerp and, there-
fore, it should be discussed in the
House during next week.

Secondly, it is a mater of serious
concern that some MLAg have placed
their signatureson Re, 1stamp paper
stating that they were offering the
traditional symbol to the Chogyal’s
son proclaiming him  the 13th
Chogyal of Sikkim, That is against the
spirit of national integrity and unity.
Therefore, a discussion should be al-
lowed in the House during next week
on this subject.

st waare fag wvaq (wigerm)
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AT @ W BEA § ATEl w9 #l
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I AT 9¢ 991 grAr a  fwamEt @
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s ot faar  wew F 3Teew § A
Tafay 9z | oer 21 @ T HIE-
FAT fod gMT wEvEE g "I
%039, FAme, faamaR, TS,
WEIT 7 wiAaAn) ® gt ware faq 7
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PROF  MADHU DANDAVATE:
Sir, I suggest only. one item for
next week’'s Government business:
‘Challenge to Sikkim’s integration
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with India’ It has been reported that
some MLAs and other political lea-
ders in Sikkim had made a statéement
on a stamp paper offering thé tradi-
tional scarf to the Chogyal's eldest
living son. .... .

MR. CHAIRMAN: What is the sig-
nificance of this stamp paper?

PROFZ MADHU DANDAVATE:
It has a legal validity.

DR. SUBRAMANIAM SWAMY:
It is a commitment. It is invalid be-
cause in the meantime Shri C. M.

Stephen has raised the prices.

PROF MADHU DANDAVATE:
This Government makes a stamp
paper that would not be considered
at all.....proclaiming him as 13th
conseerated Chogyal of Sikkim.

According to the information  re-
ported in the press which ig very
interesting, some MLAg have with-
drawn their gignatures from the state-
ment and in their original draft of
their letter, they had stated that they
had signed a statement under the in-
fluence of liguor, -

Mr. Namgyal, the ex-Chogyal’s son
has declareq that the events follow-
ing the his father’s death show that
the people of Sikkim have not ré-
conciled themselvs to Sikkim’s mer-
ger with India and hag further an-
nounced that he was not averse to
the idea of taking the mantle of the
Chogyal, He has also challenged the
Resolution of the Stkkim Assembly
regarding Sikkim’'s merger with India
and indicated that the Resolution was
passed under duress.

These events in Sikkim are a direct
challenge to Sikkim’s integration with
India and they should be discussed
in this House next week,

st gew A wiear (Ive)
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qEFA, WiCAra WA KT SAHT
g faifaga s o fAge adw
g4 &, 33 wfafssa fvar qrar = fg¥ |

@& A wam W faga dwE
sgiey g fA8l wqma: wew waw
AT oiefTs Wi F T g wvd
gfy & o fiwi€ faga  awai #i
faga<ras 3 ad 93 SIWEar-
HiwT G KA v 7 faww
gtawat g 1 wET EW &) HA IS
FHAT 1630 HWAT &T 3.8 A
SATGAAZEZ) &T 81 am  fassr
g% &1 TATRA TH A7 wia: fad
q fodt @@ 3 arvor ®og g
qrar g1 &A fRRdET 93 w1 e

fawe & wiay ®Y 9®a AL E,
99 ey a7 Fras wawsy A €
fAasi sad=g Agl g4 F &M
dyEifd wetga @ wwnfaa & &r
VET g, WAN GEETI § qAr F Trade
gImEg 1 wel e ¥ fawer #r
g9 wHY K W< T 9T £iW T,
w8 nea e ¢ fe arat v fgeat
agr wdr & qfd 3 fadr sfafa
fags va=sm % 1 wew AW ¥
FFE ATaTCRT TIRAT L g4 SAIY
ar “Bfasieft &7 & fanfor and § afa
FHTHEY QY K| ATHTA g Wfasa
F FATE.T A FuAT A7

SHRI CHITTA BASU (Barasat): Sir,
I want that the followig two subjects
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should be inc¢luded in the next week’s
business ; —

One ig about the nolification of 6 in-
dustries and services as essential ser-
vices. The Government have recent-
ly issued a notification the effect "of
which would be that the Govverment
shall have the power to detain any
worker or employee who goes on stiike
in these industries and services under
'the National  Security Act. The lisl
of the industries and services is wide
and cover almost all sections of the
working class. There is an omnibus
clause which seeks to give this power
to the Government  to all industries
covered by the Industries (Develop-
ment and Regulation) Act. This is
nothing "but a  blanket ban on ihe
right of the workers Lo sitrike. This
is undemocratic, pernicioug and smacks
of authontarlamsm Thig is an attack
on the trade union rights of the work-
ing class. I have given g motion and
it has been admitted. I think, the
time should be fixed up for a discus-
sion on this subject.

The second is regarding closure of
about 14 jute mills. Recently, about
14 jute mills in West Bengal have been
closed as locked-out, throwing more
than 50,000 workers out of employ-
ment. This has - wider ramifications
in the existing  socio-economic condi-
tions in West Bengal. This matter,
therefore, assumes importance and
this should also be discussed.

- B uﬁmwﬁgm (FaEgR)"
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FH O TH-AWT B A AR fae |
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AWM FT K FE T E | guE
FT 4y g fF A ¥ wmdsy
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W R (FEUAUR) & WG
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§ gfg wefod N sw, afd ag
U] T S I H TG
el # qar J-fawm Faf ¥ gwear
F AT @ FY AT gF

FIR GFTF g qET 9 farwredt
Far d oA F faoen aist #
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Afpr areafawar ag & & gum adw™
am fasedet #1  SoTEd-LEar &
& QU ERATE g Al 9T @78
ST & 59 Igreamdr Y FT W) 74T
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ST &, SF FATFT FTOT INTEA-
&THAT T SEAHT A F ATl g |
1976—77 ¥ 0 fasreira<t &1 g3
I 56 AW T | TR 9@
1979-80 & 45.4 wfwa R
1980—-81 ¥ 42.2 wfowa & ®
TAT g | B AT W OISl IdTeT A
20,000 FrETE &1 afg w1 @
@l AT, I TF AFHT F AGET
AfywaT 17,500 FWmEe # & afg
g TR AR g @i Fvgfa ¥ 1,
20 SfaorT it FHY w®  oTa | 5w
YRR FO1 Ghe &7 ¥ TG 1
QT T FX FFE A &7 ST Al 7
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- wfas uw fa‘ﬁiﬁmﬂ'mg%m

ST T FEA NI TR G &
3T A4 A GIF F 0 weatuw
qAW AT W | FE NFT A
THF FUI AR Q@I | TROAT
A aror fRaar wifgo

39 faq & werg Fwar g f& sy
AR F FAFT A 9 fagw v T+
#1 gleafaa fFar smo

MR. CHAIRMAN: Shrimati Pramila
Dandavate....She is absent.

SHRI BHISHMA NARAIN SINGH:
I am extremely grateful to the hon.
Members for the valuable suggestions
will go through
the record and if I think proper, I will
bring them to notice of the Busi-
ness Advisory Committee.

DR. SUBRAMNIAM
What about the slums?
Minister-in-charge,

SWAMY :
You are the

SHRI BHISHMA NARAIN SINGH:
That will also be brought to the notice
of the BAC.

DR. SUBRAMANIAM SWAMY :
You are the Minister-in-charge,

SHRI BHISHMA NARAIN SINGH:
I will look into it.

——

15.44 hrs,

LIMESTONE AND DOLOMITE MINES
LABOUR WELFARE FUND (AMEND-
MENT BILL*

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR.  (SHRI
BHAGWAT JHA  AZAD): I beg to
move for leave to introduce a Bill to
‘amend the Limestone and Dolomite
Mines Labour Welfare Fund Act, 1972

Report 3 50

MR. CHAIRMAAN: The question is:

“That leave ‘be granted to intro-
duce a Bil] to amend the Limestone
and Dolomite Mines Labour Welfare
Fund Act, 1972.” .

The motion was adopted.

SHRI BHAGWAT JHA AZAD: 1
introduce 7 the Bill.

MR. CHAIRMAN: Now we take up
the Private Member’s Business.

SHRI EDUARDO FALEIRO (Mor-
mugao): On a point of clarification
Sir. It is a very settleg practice in
this House that private members' time
ig never reduced.. . .. '

MR. CHAIRMAN: On that issue I
hae already given the ruling that to
the extent Private Members' time is
reduced, the sitting of the House will
be extended.

Now. Shri Sawant.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
TIIIRTY SIXTH REPORT

SHRI T. M. SAWANT (Osmana-
bad): I beg to move:

“That this House do agree with
the Thirty-sixth Report of the Com-
mittee on Private  Members' Bills
ang Resolutions presented to the
House on the 3rd March, 1£82.”

MR. CHAIRM.AN: The question is:

“That this House - do agree with
the Thirty-sixth Report of the Com=
mittee on Private Membhers’ Bills
and Resolutiong presented to the
House on the 3rd March, 1982.”

The motions wag adopted,

*Published in Gazette of India Extraordinary, Part II

dated 5-3-1982,

$+I Introduceq with recommenda- tion of the P_resident.



